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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION No. 48/2025
IN

ORIGINAL APPLICATION No. 280/2025

IN THE MATTER OF

Mokshi Bhardwaj ..Applicant

Versus

Union of India & Ors. ..Respondent(s)

Page
No.

S. No. | Particular

REPLY BY THE WAY ON BEHALF OF RESPONDENT

NO. 12 DIRECTOR, UTTAR PRADESH GROUND
WATER DEPARTMENT. 1-8

5 | COPY OF THE ORDER DATED 30.05.2025 IN THE
OA NO. 280 OF 2025 BY THE HON’BLE COURT 9-11
ANNEXED AS ANNEXURE EA-1.
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COPY OF THE PRELIMINARY NOTICE SENT TO
THE SCHOOL (RESPONDENT NO. 11) AGAINST

COMPLAINT RECEIVED FROM THE APPLICANT
ANNEXED AS ANNEXURE EA-2.

12

4. | COPY OF THE ORIGINAL COMPLAINT DATED
07.05.2025 SENT BY THE APPLICANT TO THE
UNDERSIGNED ANNEXED AS ANNEXURE EA-3.

13-15

5. | COPY OF THE RESPONSE DATED 09.06.2025
RECEIVED BY THE UNDERSIGNED FROM THE
SCHOOL AGAINST THE ISSUED NOTICE
ANNEXED HERE AS ANNEXURE EA-4.

16-18

6. COPY OF THE INSPECTION REPORT WITH
PHOTOGRAPHS DATED 20.06.2025 ANNEXED
HERE AS ANNEXURE EA-5.

19-23

7. | COPY OF THE 02 BILLS SUBMITTED BY THE
SCHOOL FOR WATER BEING PURCHASED FOR

CONSTRUCTION VIA TANKERS ANNEXED HERE
AS ANNEXURE EA-6.

24-25

8. | COPY OF THE SHOW-CAUSE NOTICE ISSUED TO
RESPONDENT NO. 11, BAL BHARTI PUBLIC
SCHOOL, BRIJ VIHAR, GHAZIABAD FOR ILLEGAL
ABSTRACTION OF GROUNDWATER FROM 02

26
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AS ANNEXURE EA-7.

BOREWELLS DATED 21.06.2025 ANNEXED HERE ‘

COPY OF THE RESPONSE DATED 08.07.2025
RECEIVED BY THE UNDERSIGNED FROM THE
SCHOOL AGAINST THE ISSUED SHOW-CAUSE
NOTICE ANNEXED HERE AS ANNEXURE EA-8.

27

10.

COPY OF THE APPLICATIONS SUBMITTED BY
THE RESPONDENT NO.11 FOR OBTAINING NOC
FOR GROUNDWATER ABSTRACTION DATED
08.07.2025 ANNEXED HERE AS ANNEXURE EA-9.

28-31

11.

COPY OF THE U.P. GROUND WATER

(MANAGEMENT & REGULATION) ACT- 2019
ANNEXED HERE AS ANNEXURE EA-10.

32-50

12,

COPY OF THE NOTIFICATION NO. 331/76-3-2021-
44NG/2020 LUCKNOW, DATED 02.03.2021
ANNEXED HERE AS ANNEXURE EA-11.

51-52

13.

COPY OF THE MSME SUBMITTED BY THE
SCHOOL ALONG WITH APPLICATION IS
ANNEXED HERE AS ANNEXURE EA-12.

53-54

14.

COPY OF THE PENALTY IMPOSED BY DISTRICT
COUNCIL ON RESPONDENT NO. 11, DATED

20.09.2025 ANNEXED HERE AS ANNEXURE EA-13.

55
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COPY OF THE NOTICE ISSUED TO RESPONDENT
| NO. 11 AFTER REJECTION OF APPLICATIONS FOR

NOC FOR RE-APPLYING, DATED 02.09.2025 56
ANNEXED HERE AS ANNEXURE EA-14.
16. Vakalatnama 57

Date : 13.10.2025
Place : New Delhi

Through

Gigi C. Ge%cate
Standing Counsel (UOI)

Ch. No. 457, Lawyers Block,
DHC, New Delhi

Gigicgeorge.adv42@yahoo.in

M-9810625315




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

EXECUTION APPLICATION NO. 48/2025

IN

ORIGINAL APPLICATION NO. 280/2025

IN THE MATTER OF

Mokshi Bhardwayj ...Applicant
Versus

Union of India & Ors. ...Respondent(s)

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT NO.

12 DIRECTOR, UTTAR PRADESH GROUND WATER

DEPARTMENT.

I, Ms. Srishti Jaiswal, aged about 33 years working as Nodal Officer

of the District Ground Water Management Council, Ghaziabad,
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e at Vikas Bhawan, Room No. 329, Second floor, 6-A,

having offic
o hereby solemnly state and affirm

Rajnagar, Ghaziabad - 201002, d

as under. -

th the facts and

1. That deponent is well conversant wi

circumstances of the case and duly authorized to swear and

affirm this affidavit on behalf of the Respondent No. 12 i.e.

Director, Uttar Pradesh Ground Water Department.

2 That the Execution Application has been registered under

Section 25 of National Green Tribunal Act, 2010 (hereinafter

referred to as ‘NGT Act, 2010°) in exercise of the execution

of order in original application 280/2025, which was disposed

of by this Hon'ble Court vide order dated 30.05.2025, which

is annexed here as ANNEXURE EA-1.

3. That along with the concern raised by applicant in execution
petition for non-compliance of the order dated 30.05.2025
passed in Original application no. 280/2025, the applicant has
submitted that the school was also found to be illegally

abstracting groundwater through 03 borewells without obtaining
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requisite permission under the Uttar Pradesh Ground Water

(Management and Regulation) Act, 2019.

4 That a Preliminary notice was sent to the school on

14.05.2025, annexed here as ANNEXURE EA-2, citing the
complaint by the applicant received via post in the
undersigned office on 12.05.2025, annexed here as
ANNEXURE EA-3, the response by school to which was
received on 09.06.2025 stating that there are no borewells in

the premises of the school as water is being supplied by the

Municipal Corporation, annexed here as ANNEXURE EA-4.

5. That an inspection was conducted by the undersigned on
20.06.2025, copy of the inspection report is annexed here as

ANNEXURE EA-5, where the following findings were made-

i. On site verification shows that the school has water supply

from Municipal Corporation/Nagar Nigam, which was being

/

stored in 05 water tanks for usage. Apart from this, the

school has 02 functional borewells and 01 de-functional
borewell which is not in use. The school is establishing a

STP of approximately 90 KLD capacity, whose work was
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in progress during the time of inspection. 05 Rainwater

Harvesting structures have also been constructed within the

school premises which were found functional at the time of

inspection.
ii. The school authorities informed that, municipal water supply

which was being stored in tanks was being used for
construction purpose before the complaint and later the
school has submitted 02 bills for water being purchased for
construction via tankers, annexed here as ANNEXURE EA-
6, which was also verified by the fact that no functional
borewells were found near the site of construction. Both
the functional borewells present within the premises were
located on the opposite end of the construction site, details
of which are as follows-
BOREWELL 1- BEHIND SWIMMING POOL AREA

BOREWELL 2- ON RIGHT HAND SIDE CORNER OF

FIELD/SPORTS GROUND.

o
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2025
abstraction of groundwater from 02 borewells on 21.06

i Id
for a period of 15 days, failing which the respondent wou

water
be penalized under Section-39 (1-B) of the U.P. Ground

re as
(management & regulation) Act-2019, annexed he

ANNEXURE EA-7, the responseé by school to which dated

08.07.2025 was received in office on 09.07.2025, annexed
here as ANNEXURE EA-8, wherein the School informed that
they have applied for NOC from UPGWA on 08.07.25 for 02
operational borewells, the copy of the applications are

annexed here as ANNEXURE EA-9.

7 That an inspection was again conducted on 01.08.2025 by
the task force, district groundwater management council, to
verify the compliances and documents submitted along with
the applications of NOC, where it was found that the school
authorities had installed flowmeters on both the functional
borewells and the average annual running days of the school

was also verified by the attendance register which was 180-
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8. That section-12 of the U.P. Groundwater Act-2019 states that,
“No person or group of persons or institution or agency Orf
establishment shall construct any new well For Commercial,
Industrial, Infrastructural and Bulk Use within notified areas’,
(copy of the GW Act is annexed here as ANNEXURE EA-

10), which was further amended as per the notification no.
331/76-3-2021-44NG/2020 Lucknow, dated 02.03.2021, issued
by U.P. Shashan Namami Gange Tatha Grameen Jalapurti
Anubhag-3, that all existing/new industries/organizations in
Uttar Pradesh, falling in the category of MSME, except new
packaged water industries are exempted from the operation
of Section-12 of the Ground water act, the copy of which is

annexed here as ANNEXURE EA-11.

9. That the applications for NOC applied by the school were
rejected by the district council, as the applications were
abplied on behalf of CHILD EDUCATION SOCIETY whereas
the MSME certificate submitted, annexed here as ANNEXURE

EA-12, for availing the exemption in section-12 of the act was
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in the name of Bal Bharti School, Brij Vihar which did not

fulfil the eligibility criteria.

10. That failing the compliance of the show-cause notice issued
to the school i.e. rejection of applications for NOC, the district
council via its chairman, District Magistrate, Ghaziabad has
imposed a penalty of Rs. 4,00,000/- (Four Lakh rupees) on the
school for illegal abstraction of Groundwater in the premises
via 02 borewells, dated 20.09.2025, annexed here as
ANNEXURE EA-13, and has also issued a notice to re-apply

for NOC with proper documents again dated 02.09.2025,

annexed here as ANNEXURE EA-14.

11. That the present Action taken report may kindly be taken on
record and into consideration, and the Hon'ble Tribunal may
pass appropriate order(s), direction(s) as deemed fit and proper

under the facts and circumstances of the present case.

DEPONENT

g

A FRHER
fore spnf o e RYE
i
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Verilication

4 :
Verified at Ghaziabad on 29 f?s'q.']m-mhu:r 2025 that the contents of the above reply

aMidavit are derived from the official records and personal knowledge and are

correct and true to the best of my knowledge and belief. Nothing material has

been concealed therefrom. k
DEPONENT

e At
foren omf el e IR9E
TR
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Item No. 09 Court No, 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 280/2025
Mokshi Bhardwayj Applicant
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 30,05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A, SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Vishwendra Verma, Ms. Shivali, Ms. Ekta Tomar & Mr. Ajay Pandey,
Advs.

Respondents: Ms. Qunatulain, Adv, for R - 10 (CBSE)

ORDER
1. In this Original Application (OA), the applicant has made a
complaint against Respondent No. 11-Bal Bharti Public School about
violations of the environmental norms in raising construction of
structures in the premises, The applicant alleges following violations of

the environmental norms:

1 Non-registration of the construction project on the
SPCB/DPCC portal.
) Failure to submit self-audit reports and not installing video

surveillance for remote monitoring of the site.

a2 No deployment of anti-smog guns as required.

4, Ineffective or absent dust mitigation measures, including
lack of wind barriers, dust screens and improper storage of
construction material,

5.  The applicant also alleges dereliction of educational and c;lul %
" responsibility by the respondent no. 11, School on the following issues: 5
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3. Using unauthorized Dlesel Generator (DQ) sets during
construction.

4, Operating using a temporary electrical connection, violating
safety and power regulations,

5.  Not depositing the environmental
than three months of its imposition

penalty even after more

6. The plea of the applicant is that though the complaints were made

to different authorities but no action had been taken by them till now.
The applicant also alleges that the environmental compensation to the

tune of ¥34,20,000/- was imposed by the UPPCB, Lucknow but the same

has not been recovered till now.

W The allegations which have been made by the applicant in this OA

needs verification at the ground level and if the respondent no. 11 has
violated the environmental norms, then requisite expeditious action is
required to be taken by the concerned authorities. Records reveal that
applicant has already made representation dated 23.05.2025 (page 85) to
the Chairman, UPPCB and similar representation of the same date (page
109) to the Municipal Commissioner, Nagar Nigam Ghaziabad. These
authorities are directed to duly consider the representations of the
applicant and ascertain if the respondent no. 11, School is proceeding
ﬁm the construction in violation of the environmental norms. If the
allegations are found to be correct then the concerned authorities will
take appropriate, punitive and remedial action without any delay. So far
as the recovery of environmental compensation already levied, is
concerned, the Chairman UPPCB will take all possible efforts to affect
recovery of the environmental compensation, if there is no legal

impediment in this regard.

8. Let this exercise be completed by following the Principles of Natural
Justice by the Chairman, UPPCB and the Municipal Commissioner,




od of eight weeka

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
May 30, 2025 '
Origina.l Application No. 280/2025
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NNEXURE
Bal Bharati o Aunex

PUBLIC SCHOOL

o0 of the Chid Education Society (Regd.), Dy

Ref 09.06.2025

Nodal Officer,

District Ground Water Management Council

Gautambudh Nagar, Uttar Pradesh.

In ref. to your Show Cause Notice dated 14.05.2025.
Sir,

3

We are writing to you in response to your above noted Show Cause Notice dated
14.05.2025 issued allegedly for violation of sections 12, 27, 28 and 29 of the Uttar
Pradesh Ground Water (Management and Regulation) Act, 2019.

At the very first instance we would like to address to the appropriate authority that there
has been no violation of any kind ever committed by the school and school is not
extracting any ground water in contravention to the Act. Bal Bharati Public School, Brij
Vihar is one of the premier institutions of the State and has been complying with the

law applicable thereto meticulously and diligently.

The school has not been extracting the ground water and is using the Jal
Board/Municipality water only. The school is getting the regular and ample quantity of

water supply from the Municipality/water Board of the District and there is no reason

for the school to extract the ground water.

The school is having a separate & independent water connection allotted by the Jal
Board and is regularly paying the water bills/water tax ever since 1992 to the City
Board/Municipality, Ghaziabad. The school has been regularly and without any default
paying the water bills/water tax as per the invoice(s) raised by the Board/Municipality
from time to time on the basis of water consumption & water meter reading and all

payments made by the school have been accepted by the Jal Board unconditionally till
date.

K e P @0 0o 329, Ha
Brij Vihar, P. O. Chander Nagar, Ghazlabad-201011

Tel. : 0120-4561403 E-mail : bbpsbv@balbharati.org
website : bbpsbrijvihar.balbharati.org




Bri] Vihar, P. 0. Chander Nagar, Ghazlabad-201011
Tel. : 0120-4561403 E-mall : bbpsbv@balbharatl.org
waebsite : bbpsbrijvihar.balbharatl.org
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The above said fact can be easily gauged and is clearly evident from the bill/water 1ay
invoices generated & receipts issued by the City Board/Municipality since year 1997

and payments made by the school, details of which are on the record of Jal
Board/Municipality also,

From the above it is apparent and explicitly established that the school is using the water
of the Municipality/Jal Board only and is not illegally extracting the ground water, The
same can also be easily ascertained from the amount that had been paid by the school
since the year 1992 towards the water usage and water tax. If the school had been
extracting the ground water, then the water bills based on the consumption and water

usage reading, would have not been generated by the Jal Board and paid by the school.

Beside above, the school has been restoring the Rainwater and is using the same for the
miscellaneous purposes other than drinking. The school is having a functional rainwater

harvesting system & is having huge storage tanks, detailed hereinbelow:

Sr. No. Tank No. Location

g Tank 1 Backside Block 3

2 Tank 2 Backside Block 2

3, Tank 3 Landscape Block 2

4 Tank 4 Behind Block 1

5 Tank 5 Near parking Area R

It is transpired from the above that when the school is having an ample supply from the
Municipality/Jal Board and is having huge storage system, tanks and functional
rainwater harvesting system then there would be no reason for the school for extracting
the ground water. Therefore, the contentions made in the Show Cause Notice under

reply are wrong, meritless and accordingly refuted & denied in its ent irety

17

e omee




Bhdrﬂ“ 56

P l iSLI( SCHOOL

e o uction oty (gt ey

Furthermeore, in connection o Municipal Bore at the school premiscs it i» ated that the
same is with the consent of the Uttar Pradesh Pollution C ontrol Board (LPPCE),
Lucknow, The UPPCB vide its sanctioned letter dated 06.06 2022 for the establishmont
of new univexpansion of building Unit consented for the Municipal Bore for extracting
ground water to the extent of 117 (KL/D) at the school premises and thereafier the
construction completion the Bore was never used by the School. Therefore, it 1s proved

that the school has not committed any offence in contravention lo the Act.

From the above it is clearly established that there has been no violation of any kind
committed by the school and accordingly the school is not liable to pay any penalty if
imposed under the Act. Any such imposition would be illegal and would be against the

established facts mentioned above and accordingly would be legally unsustainable.

Insofar the sections of Uttar Pradesh Ground Water (Management and Regulation) Act,
2019 as mentioned and invoked in the Show Cause Notice, under reply, are concerned
the same would be having no relevance and applicability to our case as it has been never
established or even alleged that the ground water has ever been used in bulk, over and

above of 117 KL/D as permitted by the UPPCB for the construction time period,

thereafter, commercially or for industrial purposes.

Any averments mentioned in the show cause notice contrary to the above are wrong and
vehemently denied. In view of the above, we request you not to press this matter any
further and close the file in the interest of equity and all faimess. All legal rights are
impliedly & expressly reserved, and we request the department not to pass any order

without affording an opportunity to the school of being heard.

Thanking you

Principal

Brij Vihar, P. 0. Chander Nagar, Ghazlabad-201011
Tel. : 0120-4561403 E-mail : bbpsbv@balbharatl.org
website : bbpsbrijvihar.balbharati.org




: ANNEYUREE
INSPECTION REPORT OF BAL BHARD) UBLIC SCHOOL, BRI VIHAR, SAHIBABAD,

GHAZIABAD ON 20.06.2025 & 01.08.2025

A physical inspection was conducted to verify the grievances related to Respondent 12- DIRECTOR,
GROUND WATER DEPARTMENT FOR THE STATE OF U.P. that the Project proponent/Respondent no. 11-
BAL BHARTI PUBLIC SCHOOL, BRIJ VIHAR, SAHIBABAD, GHAZIABAD by the nominated representative of
Respondent 12 i.e. the undersigned Nodal officer, District Groundwater Management Council, Ghaziabad
on 20.06.2025 in the presence of Mrs. Snehlata (Teacher) & Mr. Dhruv (representative from UPPCB),

On site verification shows that the school has water supply from Municipal Corporation/Nagar
Nigam, which was being stored in 05 water tanks for usage. Apart from this, the school has 02 functional
borewells and one de-functional borewell which is not in use. The school is establishing a STP of
approximately 90 KLD capacity, whose work was in progress during the time of inspection. 05 Rainwater
Harvesting structures have also been constructed within the school premises which were found functional
at the time of inspection. (Photographs attached for reference)

It was informed by the school authorities that, municipal water supply which was being stored in tanks
was being used for construction purpose before the complaint and later the school has submitted 02 bills
for water being purchased for construction via tankers, which was also verified by the fact that no
functional borewells were found near the site of construction. Both the functional borewells present within
the premises were located on the opposite end of the construction site, details of which are as follows-
BOREWELL 1- BEHIND SWIMMING POOL AREA
BOREWELL 2- ON RIGHT HAND SIDE CORNER OF FIELD/SPORTS GROUND.

i

FUNCTIONAL BOREWELL 01 FUNCTIONAL BOREWELL 02

i
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WATER STORAGE TANKS FOR STORING MUNICIPAL WATER SUPPLY

POINTS TO BE NOTED

The above project is situated in Municipal Corporation, which has been identified as Over Exploited/

Notified black in the year 1999 by the CGWA.
All the Rain water harvesting structures were directed to be cleaned pre and post monsoon season

to ensure proper recharge of rainwater.
The total water requirement (in KLD) of the school has been calculated as per the NBC-2016

guidelines issued by the Ministry of Housing and Urban Affairs which suggests 45 Liters per capita



- perday (Ipcd) as

[ﬁs_ | :-: hﬁ;h Z;Eat:s totrzesb::;!'nma rk for Schooéidrcaﬂonal Institutions without boarding facilities, |

i ’TEe e proponent had applied for Grant of authorisation of/NOC from Groundwater 2 3
Department for GW abstraction from 02 borewels for 96 KLD on 08.07.25, which was rejected on
18.08.2025 by the District Council due to non-verification of MSME certlﬂéate submitted with the .
applications. |

s\ The pplhas o bEEn Ser Notices for illegal abstraction of GW
14.05.2025 and a show-cause notice for a period of 15 days, after

for a period of 30 days on
the inspection on 21.06.2025.
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g\f -, Bal Bharati

"} 77 PUBLIC SCHOOI

AR nstnton of the Chad Eabeaton Society (Regd ) Des

To

Date: 8™ July 2025

The Nodal Officer

lindcrgrmmd Water Department
Uttar Pradesh Jal Nigam
Ghaziabad, U.P.

Subject: Response to Show Cause Notice dated 21/06/2025

Respected Madam,

This is w_ith reference to the show cause notice issued by your department regarding the use of
submersible borewells at Bal Bharati Public School, Brij Vihar, Ghaziabad - 201011,

At the outset, we would like to inform you that ever since we received the initial communication
from your department regarding the same, we have proactively initiated the necessary
compliance measures. In consultation with the respective officials at the department, we have
already installed the water meters and piezometers at the existing submersible units in our
premises as per the required guidelines.

Furthermore, we have formally applicd for the No Objection Certificate (NOC) for the usage of
the submersibles for institutional purposes and arc currently awaiting its approval.

We respectfully assure you that the school is fully committed to following all the norms laid down

by the Ground Water Department and the Uttar Pradesh Jal Nigam, and we are taking all
appropriate steps to regularize and monitor underground water usage.

We request you to kindly consider our engoing compliance efforts while reviewing our case and
oblige us with a favorable responsc.
Thanking you,

Warm regards,

)

Sw -na Nair
Principal

Brij Vihar, P.O. Chander Nagar, Ghazlabad-201011
Tel. : 01204561403 M : 9871581802

E-mail : bbpsbv@balbharatl.org
website : bbpsbrijvinar.balbharati.org
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ANNE XURE Eli-,%

~ Ground Water Department
(Nawaml Gaoge & Rural Water Supply Department)

Miulstry of Jal Shaktl
Government of Uttar Pradesh

Form 8 (AM"! Q)

(Any Commercial or Industrial or Infrastructural or Bulk user)

T

YA YA JvE Arfde gudle)

JAPPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR SINKING OF
PROPOSED WELL IN NON-NOTIFIED AREA

wId T Y @i ¥ wRresETaRt wEToTs S wea ¥ g e

[Under Section 14 of the Uttar Pradesh Ground Water M gement and Regulation Bill, 2019]
[UTRT 14, T W3 yrof orer wdv v Py e, 2019 & onfi)
Applicant’s Details
AT T AT
of Applicant flon Numb
;}P\I;m Individual m;&.‘ miet GZBDOTSNAUOSS
Name of the Owner
a‘nﬁm M - LAKSH VIR SEHGAL
WMM: hq‘“ 9971033664 et sl b in
— 311011958 ] Male
Nationality i 1D as Mdrmilgml Andiar Card
Uploaded Andhaar Card
Aadhaar Card Number 9676-9351-7894 J&mmw HIUTY
House No./Flat NoJ/Building No. Locality/Village
THT Ho/TE HodaT 6o BRI VIHAR GHAZIABAD Wm
:igﬂm"wmr“' Office GHAZIABAD :.:;; Uttar Pradesh
st GHAZIABAD fan Code 201011
; C Add
Co :;;’:1;"“' Child Education Society o ;.}'m o g?:i m‘“’- Block 47, Old Rayinder
Details of Existing Well
e g o1 faawor
- Block Municipal Corporation/Nagar Nigam.
District Ghaziabad o g Ghazishad
Munlclpality/Municipal C t
‘"a‘;f‘z"‘,'-"‘“'”“ No. Bal Bharati Public School-Brij Vihar a1
Land Detalls
Ward No./Holding No.
até s e $ iftv an R
Particulars of The Existing Well
e g T
Type of Well )
;lqle;{ Ccmr%wﬁhllng of Well 05/02/1990 fiiads Tube Well/Boring
Discharge of Tube Well (cun./ir)
EII'&HU! (cum.fhr)
Approx, Leugth of Housing Pipe (In
meter)
Pipe If An; 2
ey Yo i A e St F
e
Material of the Houslng Pipe &
Blank Plpe
Approx, Dhm:;rd“auﬂn;?l_ige mm) 50,00 ““mﬂ e
Strainer Details
RAY 31 fazor
Material of Strainer Number of Stralner{s) 2
o wr BYC Ty oft srwn
ter)
S:No.  Strainer Installed ot what Depth from Ground Level (in Meter) Stralner Installed upto what Depth from Ground Level (in Meter) Length (In meler) Diameter (lu millime
DUHGT AT YU o e s § o d) R, Y- w0 R et o e wafira & (e #) v ofer®) (el
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W
hin o o
00
(1] on 0
Whather II-;::;" Asy
1500 Adverse Repart Nogas dhiag W ster
:l'll : he w:r .
U un e
o vl it F |
|
Desls of Extsting Pumping Device R it guwor o Raww
of Pump to be Used
it ar A oy T TR Subimersible Pump Capacity (Is md/hr)
9 &R (mdr) L
:f:?r Power %’J
TR (TENL) 10.00 Leagth dsmtu Pipe (In meter)
o oy W wwd it sty | %
al Device
LT Electric Motor Date of Eul‘%lﬂ 030N 1990
Details of Utilization of Well
T ¥ IqahT 1 R
Purpase of the Existing Well
FUFT I Bulk User :ﬁ:m:‘.‘g#‘n e
Annoual Ronning Davs
Ll ficed: 150
Recharpe Required
maﬁl';l;‘t 17827.00 Tﬁm:;r;u nd water Extraction 13507.20
Whether the Water Supplied in Well
Daily Running Hours ;:: Through Pipe Water Supply or =
R i 1 g o ot Mg gy
wreTgf & ATeRE R g &
fi hich Yo
g:ﬁher Rain Water HamstingvStrlrrm has been \d\fr:r{n g‘tf:el :.nnm:lii:;lﬂ * = NA
nstructed within the _Prcmls_u. Yes &
a1 uiR ¥ ol o Heae weaan o Fafo R g g":’!ﬂ Ii” T war
city of Structure, Constructed for Rain Water Harvesting ( M) k700
H'IIF' ¥ ¥ tg Fiftfa w2 g (o)
NOC lIssued By:
ST WA & @R T
Central Ground Water Authority / Ground Water Department Uttar Pradesh =
it +gmet o MR/ 7 el formT I WX RPN
Does industry come under MSME? .
TTFENT MSME & Jfaifa amar & 2 o
MSME Certificate Issuance Date
MSME Certificate No. UDYAM-UP-29-0000000 wHTA & PefrE | oso7n02s
TV FE faf
Uploaded MSME Certificate
MSME Cerfificate Validity 05/07/2035 St farar
QHYECAS WA $1 AU TG
Type of MSME e
QHYHTHS BTHEH M
Uploaded Affidavit
U 9 ST
GRS 0810772025 .
o % . s
Declaration by the Applicant
TG T
180 hereby declare that the particulars furnished here in above are correct and true . T understand that in case r:n;lfln:]m lgfumlnm and particulars s found to be incorrect at any stage of serutiny and Investigation or
8 llable lo be
#Wmm{ftmmwmmamt|ﬂmiﬁﬁnﬁaﬁwﬁm%ﬁnmmmwaﬁmﬁnwmmmﬁﬂwmﬁmmﬂwﬁmmmmw |
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; Ground Water Department
(Nmaml Gange & Rursl Water Supply Departament)
Mintstry of Jul Shuky
Government of Ultar Pradesh

' ' Form 8 (AT § )
\pPLICATION FOR OBTAINING G,[f ANT OF AUTHORIZATIONINO OBJECTION CERTIFICATE FOR SINKING OF
? ROPOSED WELL IN NON-NOTIFIED AREA

WA 9 o A &g sire sy wrore wr @ ¥ fivg o

(Any Commercial or Industrial or Infrastructural or Bulk user)
S Jvefive anvan arevivTET s wTfRe
[Under Sectlon 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

________________ (YRY 14, IR W0 ymed ot et e Rfvaw v, 2019 & i)
Applicant's Details
AT 1 g
of Applicant :
| TSR Individual Arg"ﬂm"ﬂb" GZRDUTISNRUOGS
Name of the Owner
wtw A LAKSH VIR SEHGAL
Mobile No, R =
wREE R 9971033664 mall ID, +nchlata chaubani@by. -
Date of Birth
TR 3110111958 %'1';"" Mile
Nationali
e Indian f,"} M ";:T’;‘T’h':”"' Aadhasr Card
, Asdhasr Card Number 9676-9351-78%4 ”!m"""“"!m*;"';;'fm'm'“ 5 ®
I
I}
11 m““" g:m‘m' ;L‘f:;"q‘“#": pe: BRI VIHAR GHAZIABAD w“m"?,?,:' o
Cmiwﬂmumﬂsmmn GHAZIABAD 3;;;' Uttar Prodesh
l' ;:.',;:' GHAZIABAD R:,g’{: 201011
N ; / : Company Address BBPS, Pusa Rd, Block 47, Old Rajinder
.’ =iy :}’q;“' Child Education Socicty i Nagu Fagn
1 Details of Existing Well
frermr gy 1 faawm
: . Bluck Municipal Corporation/Nagar Nigam,
{- L it i Ghaziobad
:&'z”"l"“'”" mﬁm Bal Bharati Public Schook-Brij Vihar W\Tlﬁmﬁ'lﬂ ﬁm Corporation | .,
i Ward No/Holding No. Land Detalls
atE e mET L A foam
i Particulars of The Existing Well
; e B R
l ;:;e gc“mf;gdsmml of Well \sioation E:Tfm B
Discharge of Tube Well (cunt/lir)
e 1 P (cumdivn)
1 Approx. Length of Housing Pipe (In
; Houslug Plpe IT A meler)
| . b st ardu o s g | 200
,‘ R
| Materlal of the Housing Plpe &
‘| Approx. Diameter of Housing Pipe (mm) Dlank Pipe
j RO ATEY 37 AT W # el R Rw et [PVC
3 Strainer Details
R R
Batexisl of Siratnee Number of Stralner(s)
; Rmw gl RN ;
SNo. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (In Meter) Length (In meter) Diameter (In millinieter)
WHUB R, Yoo H e e v waifta @ oliex Y, - FOUR Rrereft e ey i & e Fffterd) o (e ®)




30,00

600
w69
o 600 1%.00
O i r':fl’br There has been Any [F13 S
o i me ¥
AT A e
L W1 370 & 0 o) o |
T i ufrgre frad
| vel (In meter]
Ground Water Lt
mﬁﬂ [tﬂ'ﬂ
Details of Existing Pumping Device faemm i Sua &1 o
mnf Pump to be Used
o5 T AT U 3 R Submersible Pamp Capacily (In m¥hr)
ym 650
Horse Power (H.P.) (m3/hr)
wref uraw (qE ) 1.50 Length of Suctlon Pipe (In meter) 60
WA .00
Operational Device mﬁmm'ﬁ
IUH Electric Motor Date of Energization
Rfy 100572000
Details of Utilization of Well
U & ST 31 Ry
Purpose of the Exlsting Well
T T Bulk User Annusl Runniog Hoors ’5?9.60
Annual Running Days
mm«&q% 180
Recliarpe Required
o m% 0.00 ;;Tln:g;nnd water Extraction TeTal
Whether the Water Supplied in Well
Dally Running Hours Area Through Pipe Water Supply or
i 1 Not? Yes
T 47 ¥ o & gl uey
TRl 3 AT 9 e 82
Whether Rain Water Harvesting Structure has been ‘A‘ny 3"'." "'m;m AtiomWhich Yog
Constructed within the Promises? Yes aﬂl‘?] Lacla ""'r:",:' NA
0 U A 2t e W v 1 afor R 4 mac:ﬁw%mﬁ TR
:.;ley of Structure, Constructed for Rain Water Harvesting (M) 9187.00
e & ¥Haa vy Pl s o e ool ) '
NOC Issucd By:
STty W A (g ot
Centrol Ground Water Authority / Ground Water Department Uitar Pradesh
wer mferor / Aef o favm I wew wen No
Does Industry come under MSME?
I TENT MSME AR ? Yes
MSME Certificate Issuance Date
RISHE Cortllicats N%@ UDYAM-UP-29-0000000 WU S P | osi07n0s
i Uploaded MSME Certificate
MSME Certificate Validity
¢ & 05/07/2035 Ll
Type of MSME "
THTHTHE 31 ISR Medium
Uploaded Afidavit
Y
Application Date
| Sy 0872025

Declaration by the Applicant
TGP G IGUIquT
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:_,_‘ Qe U AMRY) Ui 7 ST, 2010 0 )
No, 1408(2VLXXIX-V-1-19- I(hn)-14:19
Dared Lucknow, August 7, 2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constit
pleased to order the publication of the following English translation of the Uttar Pradesh Bhoo-Garbh Jal
(Prabandhan Aur Viniyaman) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 13 of 2019) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 5, 2019. The Laghu Sichai
Evam Bhoo-Garbh Jal Anubhag-1 is administratively concerned with the sald Adhiniyam.

THE UTTAR PRADESH GROUND WATER

(MANAGEMENT AND REGULATION) ACT, 2019
(U.P. Actno. 13 of 2019)
[As passed by the Uttar Pradesh Legislature]
AN
ACT

ution, the Govemnor is

and regulating ground water 0 ensure its

to provide for profecting, conserving, controlling
d rural and

sustainable management in the State, both quantitatively and qualitatively, especially in siresse
! urban areas, and for matters connected therewith or incidental thereto. :
WHEREAS uncontrolled and rapid extraction of ground water has resulted in alarming situation of
declining ground water levels and depletion of ground water reservoirs in many parts of the State, both in
rural and urban areas; :
AND WHEREAS groundwater, being the single most important source of water for domestic,
agricultural and industrial uses, is the backbone of drinking water, food and livelihood, security in rural and
urban areas; !

AND WHEREAS a serious groundwater crisis prevails due to excessive overdraft and groundwater

contamination;
AND WHEREAS development of ground water is the ne
regulation specially in over-exploited and critical areas is als

preservation of this precious resource;
AND WHEREAS it is also expedient to provide for conservation, protection and development of

ground water resources for the purpose of proper augmentation/recharge of ground water in stressed areas
and to prevent gronnd water pollution by maintaining or restoring wholesomeness of ground water quality
thereof in the State;
AND WHEREAS the equitable and environmentally sound regulation of groundwater can contribute
to tackling some of the most important challenges of our times, including climate change;
AND WHEREAS water is unitary in nature, requiring the integration of surface water and
groundwater, has integral links to land and vegetation and has an intricate relationship with rainwater
: (through natural recharge);
AND WHEREAS groundwater in its natural state is 2 common pool resource and
| the Supreme Court of India has:applied the public frust doctrine to groundwater, in recognition that private
‘ property rights in groundwater are inappropriate given the emerging status; conflicts and dynamics of
groundwater; -

AND WHEREAS the State Governiment has; after careful examination of all related aspects, decided
that it is expedient and necessary in the public interest to manage and regulate the extraction and use of
ground water judiciously in any form and also to conserve and protect ground water in the stressed areas of
the State and that shall be accorded the highest priority in both planning and management;

AND WHEREAS a new legal framework (with norms, principles, procedures and institutions
suitable to address contemporary and imminent challenges) is required to ensure the qualitative and
quantitative sustainability of groundwater resources and equity in groundwater use;

En AND WHEREAS the State Government has, after careful examination of all related aspects, decided

that in the public interest the firstright to use of ground water would be for drinking, domestic and cattle—
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ed of the State, its management, control and
o the need of the hour for protection and
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IER WV MR T, 7 R, 2019

IT IS HEREBY cnacted in the Seventicth Year of the Republic of India as
follows:-

CHAPTER -1
PRELIMINARY
ml;ﬂe- extent and 1. (1) This Act may be called the Uttar Pradesh Ground Water (Management
ceme and Regulation) Act, 2019, \

(2) It extends to the whole of the Btate of Uttar Pradesh.
(3) It shall come into force on such date as the State Government may, by
_ notification in-the Gazette, appoint and different dates for different areas may be
appointed.
(4) Penal provisions made under this Act shall not be applicable on domestic
and agricultural users of ground water.
Definitions 2. (1) In this Act, unless the context otherwise requires,-

{a} 'Appropriate Authorities' means 'Gram Panchayat Ground Water
Sub-Committee”; ‘Block Panchayat Ground Water Management Committee’;
"Municipal Water Management Committee' and the ‘District Ground Water
Management Council’;

(b) ‘Aquifer’ means an underground layer of geological formation,
group of formations or part of a formation, comprising fractured rocks, sand,
gravel and like sediments, that is sufficiently porous, permeable and saturated.
with water and that transmits/accepts and yields significant quantity of water

to a well or spring;

(c) ‘Bhoojal Sena’ means group of persons constituted in every district
of Uttar Pradesh for carrying out ground water awareness programs,

(d) “Block Panchayat Ground Water Management Committee’
means the Block Panchayat Ground Water Management Committee
constituted under section 4; :

() ‘Bulk User® means a person or a group of persons including any
establishment such as hotels/lodges/private residential buildings/housing
colonies/resorts/private hospitals/nursing homes/ ‘business complexes/malls/
water parks, which extract and use ground water for the purpose of his or her
or their operational water needs;

(f) “Central Ground Water Board’ means the Central Ground Water »
Board, Ministry of Water Resources, River Development and Ganga :
Rejuvenation, Government of India; :

(g) ‘Commercial user’ means a person or a group of persons including
any institution or any agency or any establishment who or which extract and
use ground water for the purpose which directly or indirectly benefits his/her
or their business or trade to make financial gain or profit;

(h) ‘Development Aiithority’ means a District Development Authority
in the-State of Uttar Pradesh; :

(i) “District Ground Water Management Council’ means the District

Ground Water Management Council constituted under section 6;

(j) 'Drilling Agency' means an establishment, owned by a person or a

class of persons or an institution, who or which is involved as a part of trade

: ; ' thereof drilling wells/tube wells for extracting and use of ground water for any
: — - purpcs&‘such-as—domeéticfdrinkingf‘commercialiindustriaUbu]k:‘-infm-suuciure_*—-*"—“‘

L ——

g
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ﬂ ‘Environmental Nlows’ refer to the quality, quantity, and

timing of water flows required to maintain the components
functions, processes, and resilience of aquatic eccosystems du;
provide goods and services to people;

(1) ‘Gram Panchayat Ground Water Sub Commlttee’ means
the Gram Panchayal Ground Water Sub Committee constituted under

section 3t
(m) ‘Ground Water Depnrtmcm“‘mcans the Ground Water
Department of the Government of Uttar Pradesh;
(n) 'Ground Water Quality Sensitive Zone' means such an
~area where . quality of ground water is affected with high
Jevels/excessive concentration of chemical elements, physiochemical i
constituents, heavy metals and bacteriological contamingtion,
resulted due to geogenic or anthropogenic causes;
(o) ‘Ground Water Resource Estimation Report’ refers to
the latest approved report, based on the Ground Water Estimation
Committee methodology, prepared by the Ground Water Department,
' Uttar Pradesh and Central Ground Water Board for block-wise
assessment of groundwater resources including categorization of
blocks into ovey;expioked, critical, semi-critical and safe categaries,
(p) ‘Ground Water Security Plan’ means a plan to be
progressively based on available hydrogeological informations and
shall include such measures/interventions which are area-specific and

hydrogeologically feasible;
(q) 'Ground Water' means the water occurring in:its mataral
state below the ground surface in the zone of saturation and that can
be extracted through wells or any other means or emerges as SPrugs
and base flows in streams and rivers; i
(r) 'Industry' means any business, trade, undertaking;
manufacture or calling of employers, carried out with a motive 10
make any gain or profit, and includes any calling service,
employment, hardicraft, or industrial occupation or avocation of
workman or any systematic activity carried ‘on by co-operation
between an employer and his workman (whether snch__waﬁhuan ane
employed by such employer directly or by or through any agency
including a contractor) for the production of goods; o
: (s) ‘Infrastructural User’ means a person or 3 g’oup._{-ﬁ PErsons
including & firm or any company, who or which extract: and wse
ground water for the-purpose of carrying out such activitiesfprojects
which are directly related to infrastructural development; '
(t) “Municipal Water Management Committee’ means the § e
Municipal Water Management Committee constituted under
section 5; 7 B . g
= (u) 'Notified area’ means the “area notified as such under
section 9 which includes Over-exploited, Critical blocks and Stressed
Urban Areas; :
(v) ‘Pani Panchayat’ means a group of persons constituted at
pond level for maintenance and conservation of ponds; T
(W fPolltﬁ_luu‘ means such contamination of ymé water
surface water or such alteration of the physical, chemical or biclogicsl
propeties of waier or such discharge of any sewage, Plestic,

&Mha-mwuum&mn ;
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' onths of the constitution of District Ground

Gram Panchayat Ground

aff/——'—
substance into ground water (whether directly or indirectly) as may, or is

likely 1o, create a nulsance or render such ground w jurious

: aler ha jurh

1o public health or safety, or 10 domestic, commercial Indu:if:,::;.u.i

or other legitimate uses, or (o the life and health of :

aquatic organisms; ms o
(x)‘Rainwater harvesting’ means the technique or system of collection

and storage of rainwater, at micro watershed scale, including roof-top

harvesting, for storage or for rech B of groundwater;

(y) ‘Rural Areas’ means those areas which are nof classified as Urban
Areas; .

(z) ‘State Ground Water Management
means the Uttar Pradesh State Ground Water Management
Authority established under section 7;

(“}. '!lrb.an Areas' means the areas notified by a development authority
or a municipality or a regulatory body as the case may be, excluding such
a:casﬂgpds as are classified for agriculture use: in the master plan of a
development authority or a municipality or aregulated area;

(ab) 'User of ground water' means & person o a class of persons or an

institution who or which own or use or sell ground water for any purpose
rsonal or community basis and

including domestic use made gither on pel

includes an industry, a commercial user, a pulk user, a company of an
establishment whether government or not but does ot include @ person ora
class of persons or an institution who or which use ground water drawn from
well by manual or animal devices such 2s hand ‘pump,

Persian'wheel etc.;

(ac) ‘Water and
constituzed in each gram pa
and maintenance of water an

(ad) "Water User Assoc
constituted at canal outlet level for m
system; .
{ae) "Well' means 2 structure sunk for the s

recharge of groundwater and shall include open wel
e well, infiltration gallery, recharge well or any of their

dug-cum bore well, tub
_cumbination or variation, which, could be utilized for extraction of ground
water, recharge ground water. ;

(2) Words and expressions used but not defi
hall have the same meaning

and Regulatory Authority'
and Regulatory

Sanitation Committee’ means a committee
nchayat for planning.'.monitoring. implementation
d sanitation schemes;

fatipn’ means an organizatio

anaging and maintaining i

n of elected people
rrigation water

earch or extraction OF

ned Herein and defined in any law
respectively assigned to them
it [
4 gl mSmiinoNAI:mmepRK _

m" Panchayat Ground Water
| ‘be the lowest public unit in

5. (1) There shal be constinuted 3 O3
dwater resources under this

Sub-Committee in every Gram Panchayat, which shal
rural areas within 8 block to protect and manage groun

Act,

Government shall, by nptiﬁcgﬁnn'*:;n the Gazette, Within three
] Waté:Mmgemem t'mu:_l_&il, issue

direction to-the District Ground Water Management. Council for constituting the

Water Sub-Committee, whichs'_lﬁl_l. consist ofy- '

@ -Th;l.ﬂ'Sﬂte

], dug well, bore well, -

35
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n

{ﬂ““-h'lumda-m
inowiedge of water resources 10 be nominsted hoving feid
Officer, by e Block Developmens

(@) two Members of Bhoojel SenaPasi Panchayst'W
w--uwm»uw.,:.:

Development Officer;
(¢) two Members as representative from concerned department ;
ot Block Level 1o be nominated by the Block Officer. "
(3) The terms and conditions of the service of the shall
may be prescribed. ' Pude
(4) The functions of the Gram Panchayat Ground Water Sub-Commities
P ﬂ[h’. 2 k-1

(a) to collect information from all sources;
(b) 10 prepare the Gram Panchayat Ground Water Security Plan
pwidedmdtrmﬁmﬂ; : -
(c}wanyomnﬂ_qadwfmﬁmsmybepumw
4, (1) There shall be constituted a Block Panchayat Ground Water Biock Panchays

Management Committce, which shall be & public uni at block level for overall -G Po
mmgunentofgmundwaw: g : Commitiee
L

-(2) The State Government shall, by notification in the Gazette, within three
months of the constitution of District Ground Water Management Council, issue
direction 1o the District Ground Water Management Council for constituting the Block
Panchayat Ground Water Management Committee, which shall consist of;-

(4) the Chairperson - Block Pramukh;
(b) the Member Secretary - Block Development Officer (BDO);
(¢) three Members-as representative of Gram Panchayat, having field
knowledge of water resotirces to be nominated by the District Magistrate;
(d) two Members of Bhoojal Sena/Pani Panchayat/Water User
on/Water and Sanitation Committee, to be nominated by t_!)e District

“Associati
Maw i 3 - 2
(¢) two Members as representative from concerned departments working
at Block Level to be nominated by the District Magistrate. ;
(3) The ferms and conditions of the service of the Members shall be such as

may bﬂpfﬁﬂ'ibﬂd* % i ; ; x. i
(4) The functions of the Block Panchayat Ground Water Management
4

Committee shall be,- 5 3
" (a) to prepare an overall Block Level Ground Water Security Plan by
consolidating Gram Panchayat Ground Water Security Plans, each prepared in
cluster of at least ten number gram panchayats, according to the guidelines as

may be formulated/presibed; 4
¢ (b) to moniter. the implementation of Block Panchayat Ground Water 2
Security Plan; B : : :
(c) to register all;the wells within the notified and non-nofified areas
ofher than those of existing commercial, industrial, infrastructural and bulk
users as per the provisions of sub-section (2) of section 10 and sub-section (2)
of section 11 within the Iemlonal jurisdiction of respective block; !
(d) 8o carry out suchother functions, 5 may be prescribed. 7
5, (1) There shall be constituted a Municipal Water Management Commitiee, :mwm

which shall be the lowest public unit for managing water in urban areas in an e
H ; 4 L

integrated manner. o :,g ot o Join
(2) The State Government shall, by notification in.the Gazefie, within three

. months of the.onstitution of;Distriot Ground Water Management Council, issue
———————dincton o-th: Disict-Ground-Waes- anagement-Council fo-constuing he

152, RPH_Eng Data 4 Vidhaka mua%&u',hm

kL
e = :
; 5 o | T T e e o s g .
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District Ground
Water Managemenl ‘Counci
Council

(n) the Chalrperson - Nagar P
e o nger PramokhNogar Palika Pramekh, w the
(b) the Member Secretary - Nagar Ayuk
- ngar Ayuki or Exocutive OfMcer, ms the
(¢) fwo Members as representative of Public, havin
h g feld knowled,
water resources o be nominated by the Dlstrict Maglsirate; e
(d) two Members of Resident Welfare Association/Socl
ol
nominated by the District Mulmu\ oy
(¢) three Members as representative fmm.-' concerned departm
. a1 -~
(including one from Ground Water Department) to be nominated by the
District Magistrate.,
(3): The terms and conditions of the service of the Members shall be such
as may be prescribed. '
(4) The functions of the Municipal Water Management Commitiee shall
b L
(a) to work in co-ordination with water related institutions within the
respective municipality; :
(b)'to determine the sources o
water) and integrate them;
(c) to prepare an overal

provided under sectiop 13;
(d)ito register all the wells within the notified and non-notified areas
other th_'a'n those of existing commercial, industrial, infrastructural and bulk
users as per the provisions of sub-section (2) of section 10 and sub-section (2)
of section 11, within the territorial jurisdiction of respective municipality;
(¢)'to monitor the implementation of Municipal Ground Water Security

Plan; & ]
-(fjj'to carry out such other

6. (1) There shall be constitu
|, which shall be an overall unit for managemen

f water supply (Isurfm water and ground

| Municipal Ground Water Security Plans

functions, as may be prescribed.
ted a District Ground Water Management
t of ground water resources at
district level, wady ity |
(2) The; State Govern
months of Lhelz,constitution
Authority, issue direction 0
Authority for constituting the D!
shall consist of;-,
(aj;zbe'Chni
(b) the Member Se
(c) one Member 8s su
experience in the field of graund water, man
nominated by the District Magistrate:.
() oné Member from the publiuNcprofejiimer_lt Organization/social .
sector having experience in the field of ground wﬁt_ex fo be nominated by the
Diﬂﬁclfﬁaﬁistra;g; B ol i
'(¢) other Members shall be the district leve] representatives (one each)
from Ground Water Department, Uttar Pradesh Pollution Control Board,
Agriculfire Department, Minor rigation Depatment, Utir Pradesh al
-Nigam,,’f:ocsl Body, Development Authority, Trrigation and Water Resources
Departrient, Industries Department, Horticulture Department and Forest and
it Dy >~ PE R
e (f) -one-réptesentat "vs-f[u.inv_kge)___..gnch.,@m,,lhs, respectiv

ion ‘in;he Gazette, within three
of State Ground Water Management and Regulatory
the State Ground Water Mandgement and Regulatory
istrict Ground Water Management Council, which

ment shall, by notificat

rperson - District Magistrate; - .
cretary - District Development Officer;

bject Expert having longstanding working
agement in the State, t0 be

s
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(3) The terms and conditions of the service of the Members shall be such

as may be prescribed.
(4) The functions of the District Ground Water Management Councl shal|

(1) to consolidate’ Block Panchayat and Municl
hiah Ground W
Security Plan into District level Ground Water Security Pl::r:l based on m::
watershed approach and as per the guidelines as may be prescribed;
(b) implementation ?f District Ground Water S;cun'ty Plan;
() to monitor lhellmplemcnluion of District Ground Water Security

o A
i (d) to conduct water awareness programmes;
(¢) to register all eaﬁsting commercial, industrial, infrastructural and bulk
users in notified and non-notified areas and grant of authorization centificate/
No-objection certificate for ground water abstraction in non-notified areas and
registration of drilling agencies;

(f) to carry out such other functions, as may be prescribed or assigned by

the Uttar Pradesh State Gfound Water Management and Regulatory Authority;
) to co-ordinate with Gram Panchayat Ground Water Sub-Committees,

(g
{ Block Panchayat Ground- Water Management Committees and Municipal
Water Management Committees as well as with the State Ground Water -

Management and Regulatory Authority.

7. (1) The State Government shall, by notification in the Gazette, ‘establish, State Ground
with effect from such date as may be specified in the notification, an State Authority to  Water
be known as the Uttar Pradesh State Ground Water Management and Regulatory :‘”"IW""
; : egulatory

Authority. % 7 Authority
(2) The State Ground Water Management and Regulatory Authority shall
consist of- B 4
1 | The Chief Secretary, Government of Uttar Pradesh Ghair-
i ; person
2 | The “Additional Chief Secretary/Principal S_ecrejs;jl, Minor | Member
Irrigation and Ground Water Department, Govemment of |
UttarPradesh = s ' L
3 [The Additional Chief ~Secretary/Principal - Secretary, Member
Finance Department, Government of Uttar Pradesh %
= "The Engincer-in-Chic, migation and Water Resources | Member
. Department, UnarPra‘;_iesh
5 | The Director, Agriculture Department, Uttar Pradesh - Member
The Director, Horticulture Department, Uttar Pradesh Member
Tho Member Sectetary,  Uttar Pradesh Pollution Control Member
Board & o i ’
3 | The Chicf Town and Country Planner, Awas evam Shahri | Member
Niyojan Vibheg, Utlar Pradesh "~ i i
5 The Director, Awes Bandhu, Utir Pradesh ” Member
10 | The Director, Local Bodies, Uttar Pradesh Member
11 | The Managing Director,; Uttar Pradesh Jal Nigam -  Member
12 The Chief Enginer, Minor Irigaton Department, Uttar | Member
Pradesh .« ..owb eoe ' i e
13 | The Director, Industries Department, Uttar Pradesh - Member
74, | The Regional Director, Central Ground Water Board (NR) Member i
175 The-Prvipal~Chieh-Conservator—f —Fores,_Foret | Member i e SRR 25
|Uu_uou4mm;m,.§_m} % ; _

7
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[16] Three Subject Experts (1o be nominated by the State | Member
Govemment), having long standing working
experience of ground water management in the State of
Uttar Pradesh.

An eminent person from Public/Non-Government | Member
Organization/Social Sector working in the field of
ground water \

18| One representative (as !invitee) each ﬁ'orn the | Member

L AR b respeetive  Block Panchayat Ground  Water
'.""'—" 'Marugcmenl Committee, Municipal Ground Water
: Management Committee and District Gmund Water

‘:Mamgemcnt Council

Ground Water Department, Uttar Pradesh shall be the Member
ater Management and Regulatory Authority.

nd the manner of filling the vacancies and other
d other members shall be such as may be

(3) The Dlrecior.
Secretary of the Stale Ground W.

(4) The term of office a

conditions of scrme of the Chairperson an

prescribed.
(5) The Cha:rperson shall be

Water Managemeqt and Regulatory
Water Deparunent shall work as the secretariat of the State Grmmd

the principal executive: nff‘ cer of the State Ground

Authority and the oﬂ' ce of the Director, Ground
Water Management

and Regulatory Amhunty. :
Ground Water Mgi:agement and Regulatory

(6) The ﬁmctmns of the State

Authority shall be‘ : s
" (a) to to notify the areas for management and regulation of ground water

resources as pmwdaﬂ under section 9; ¢
(b) to de-notify the areas for manag:ment md,f,rcgulsﬁon of ground water

mwms as prov:dcd under secuon 12; B
© l° fix ground water abstraction limits as provlded under section 15

@ tn take ground water pollution control measures as provided under

section 8
@) Stsﬂfe;of .the State Ground Water Managemenl and Regulatory

Ground Water Mnnagemenl and Regulatory’
or exeicise the powers under this
number of technical personnel and
Iudu'lg aII of institutional support,

Authority~
(a)in order to enable the State
Authority:to perform its functions properly
ment may. appoint such

Act, the State Govern
* gs it may consider necemry incl

other
fhﬂlmes ’nnd the budget; . -
(b) the functions, terms, aid condmons of serwce of such employees shall
be such a5 may be prescribed; <
' (0) the State Ground Water Managemam and Regulatory Authority shall
fmwum under the oversll obnrtrol aud supems:on of‘fhe Sute GuvmmmL
®); §uppun for other Appi'oprlaie Bodies:~* h%
 Provisions shall also be made for the staff and office including all msmutional
support and working facilities, budgetary requirements fomha Gram Panchayat Sub-
¢ Mmmdﬂlock Pmduwamncipal Canmutwee and the-District Counc:l for smooth

w" Muuimm 205) B
BELS T - ""-.'» B e .,__i’_“_‘_v_h_ o e e i e e 0 AN = e
-
¥ :
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CHAPTER - 1lI
DUTIES AND RESPONSIBILITIES

Ground Water Department shall develop » mechanism lo co- Dution of Gironnd

ate body such as Municipal Ground Water Management Water Dapariessy

of urban areas and Block Panchayat Ground Water Management
wreas mmdu::h t!le District Ground Water Management Council.

ent shall work as Technical Secretari |

@ i e I'Ellf\llll for the State Iﬁmund

0 Identification of areas for the purpose of regulating ground

aterThe_ round Water Department in consultation with State Ground Water

i A8 ent and Regulatory Authlqtity shall identify &nd delineate the arens, such as:

loited and critical blocks'categorized as per latest Ground Water Resource

Estimation carried out by the .Ground Water Department and Central Ground Water

pord and he stressed Municipal/Urban areas (where significant decline of ground

Jevels, L MOTe than 20cm/year recorded during the last five years), for taking

" .ppmpﬁm measures for overall management and regulation of ground water in

yreas, which are 10 be designated &s Notified Areas for the purpose’of the

8. (1 The
with the
inee in case

ters

ation through notification. :
4 Ground Water Infdrm;t!onﬂhln: All the available grour'ia waler

/data regarding Ove;f;éxplaitcd!Cﬁtica] blocks and Stressed Urban areas
ed to the District Ground Watér Management Councils as well as
other Appropriate Authorities By. the Divisional Data Centres of respective Field

nd Water Department. Such. information shall 2lso be made

- Divisions of Grou
available on-line through the website of the Ground Water Department.

: - information
% hall be provid

“CHAPTER-IV E
POWERS AND FUNCTIONS 3
* .0 9.(1) Where the State Ground Water Management and Regulatory Aithority,
4fer consulation with appropriate authorite
Department) is of the opinion that.it is necessary or exped
 mansge and regulate ground water for various purposes in
enforce rain water harvesting/ground. water recharge and- to.implemen
: rvatic ng/water _ efficient . practices inover-
d and delineated by the

sppmﬁri;te water 'mnserﬁa__tiuru:’mter savi
ed urban greas (us identifie
: Jovels have depleted to criical o
manner as;may be

exploited/criical blocks and stress ) areas
ground water
State Govenment in such
arcas as Notified Arcas for the purposes of
specified in the notification | \

Powers fo notify

s (based on inputs from the Ground Water ™" f"’mm
o A managel

jent in thel public |1::_.:r.crc.5t 10 regulation of

any form in any area andto  ground water

t: various ~resources

Grownd Water Department) where,
alarming levels, it shall advise {P_e

prescribed 10 declare by notification such
this Act with effect from such date’as may be

- Proyided that- «

- (i) the date 5peoiﬁ§g in the notif_icatio_n um;l_g_r_:his s_atb-sadt'idnjshill not
g carlier than three months from the date of publication of the notification; ’
o (b) every notification in Hindi 25 well as in English languages under
- ghis section shall, in addifion o its publication in the Gazete, be published in
ot Jess than three dailyregional newspapm Having widpl_i:imﬂlﬁt:ibh' in that
L mgonad alsobeserdinsuch ot manner s ey be prseribedy
ot 4 v The Prosedure for Demarcation and issuance ' of notfication of the areas
\_efemed in sub-section (1) shall beochas ey bepresarbed. . 5 S
nissiod bnder sub-sestion(1) shall be rw‘imd_pfemaiuuy

. s oR! s T 5
Ny (E)memhﬁmlomssued _ {
- b new Ground Wate Assesme Report 1 sscorting 1o the findiis o the

gl such i sy b prseed: -

1
- ora L
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Existing -
Commercial,
Industrial,

nfrastructural and

Bulk Usess'of
Ground Water in
deioliﬁeﬁ
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A

10, (1) Riﬂurullu of exlsting commerclal, Indusirial Jnfraviractorsl snd
pulk users of Ground WateriEvery existing well for commercial, Indwstrisl
infrastructural and ?ulk user located in Notifled Areas (both urban and rursl areas) M
ly to the respestive District Ground Water Management Counoll for grast of »
certificate of registration.The procedure, time limit, forms, fee eto. and other provisions
for the grant of regfmtm certificate shall be such as may be prescribed:
Provided that-, \1 )
(w) \gh:re any existing Commercial user or Bu'ii: user is found extracting
ground water without registration, he or she or a gropp of persons or an agency

(as the case may be) shall be liable to be punished under Chapter-VIII;

 (b) yherea registered well becomes defunct, the fact shall immediately be

brought t_o': the notice of the respective District Ground Water Management

Council by;the user of ground water; 1

(c) where any such user of groun
wants to cﬁmut any modification or alte
orad graup'of persons or an agency (s the
for the same from the ‘State Ground Water Management

Authority in such manner as may be prescribed.

(2) Every existing and future users of ground mter,o“i’_imr than those mentioned
in sub-section (li;*including domestic and agriculture users of ground water shall
register online. br directly to the respective Block Panchayat Ground Water
ttee/Municipal Water Management Committee for ground water
I for online-ntimation shall be infor,mngy the said commitiee.

g or fo be-__si_nk_ed) f_&' commercial, industrial,
infrastructural an d watﬂ.in_ndn-nn__tiﬁe?d areas shall apply to the
respective District! Ground Water. Management Council fnr grant of a certficate of
mgbu-mion'-.’rhe -Pfdc’cdurc,‘!ime limit; forms, fee etc. and ot};‘_’er provisions for the grant
of registration certificate shallbe:such as may be prescribed j ' H R ¢
< 'Proviffé,‘i_":thst_- T ' i e 0 A
oL any C&r_hfnp'ri:’i_ﬁi', Tndy
et Is Tourd, extracing &
oup of persons or a1 &
punished ander Chapter-VITT;
. (b) if a registered well bec
brought EC:' the notice of t.hcr.“.SPeFﬁ“ Disl_riu? G
Counil by theuser of gound veter SR L
i (‘c)}j}: any such userof ground water, hnv_i@};;erﬁﬁcate of registration
wants t:é_-::t';a_rl;y-ou_l any ’."ﬁif-,".‘.’%ﬁ“.“ or alteration in {;regis’lered well, he or she
o a ot ofpersons or 4 gency (s the case may be) shall have to obain
: cie.ursi!ce}"fqrfh?,sqme._.fqorn,:m_e’mpencige Disit Grownd Water Management
Council 1 such manner a5 may b presribed 2l o A
ground water, ¢

"\
d water, having'certificate of registration
ration in a registered well, he or she
case may be) shall obtain clearance
and Regulatory

Management Commi
usages. The web-porta

1. (B Evr.ry w_ell-_(exi_sﬁn
8y bulk use of groun

épﬁcy (s the case niiay-}i:g‘)f:é'liqll_ be liable m ‘be

omes defunct, this fact shall immediately be
round Water Management
7 i

including 8 domestic or

in sub-eetion (1),  agriculture
egiste online or ety o the espectve Block Panchayat Gfound Waler Management
ment Co

Cuﬂmim?Muni&bul W anaga gt Committee for fwnd water usages. The
ieb-portal for onfine intimation shll b informed by the saic éféffmlqe%

cral, Infrastructral or Bulk user of ground
und water without registration, he or ‘she’or'a’

() Ever isting nd g wer of ground e, e than those mentoned
 an agriculture User of ground water shall

41
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n

m or group ﬂflpﬂ'lml of institution or a
‘;J..m};ink any new well for Commercal, Industrlal, Im&::mhz:
'»“Iﬁ it construction of boringytube-wells under Covernment Schemes within
et fied except Government schemes for drinking water supplies and tree
the o |f anyone contravenes the provisions of this sub-section, he or she will be
p:’k o punishlﬁ""‘ under ChaptersV1TI. Such ban shall contiue tll the area Is de-
b g by-the S Government on advice of Uttar Pradesh State Ground Water
poti vl Regu]a{.ofy Authority on the basis of new Ground Water Rclwum
M g Report or g™ \
_5::::':; cecking 8PPrOVe! from th§f§!5mta Government.
}Exmolio'n. sale and supll__Iy of raw/unprocessed/untreated ground water in
reas by & person o class q_f persons o institution or agencles or any'pﬂwr
ichment for the purpose of commercial/bulk uses will not be allowed and such an

sct will b¢ punishable under Chapter—_\_i_lll.
{3, For ensuring and achieving sustainability of ground water resources in the

Notified areas Ground Water Se’qyrity Plans shall be prepared for systematio

;mplemenmﬁon in such manner as may be prescribed, v

14, Any person or class of p:i".rsnns or institution or agency or astahlisfiment
desiring 10 sink a well for the purpos_:t:: n{' abstraction of ground water for commg.wial,
nd sstrish inﬁ-amucturni or bulk u&;,_,e in the non-notified area shall apply If_o the
respective District Ground Water M_gnagement Council for No-Objection Certificate
for this purpOse: The procedure, ti e Jimit, forms, application, fee etc. and various

iti ;r_t;,ﬁe No-objestion certificate shall be such as may
g E
4 water shall apply for the issue of

user of groun
inety days from

Provided that thic pre existing
guthorization certificate herefore under this section within a period of n

=" fhe dateof commencement of this Act\:

Provided further that- &
(a) the terms and conditions 'sh‘;l_’ll include but aré not restricted to,- jffe
j-the maximunm quantity ofwater that shall be allowed for extraction;
ji-precautions to preven i;iy contamination of ground water by mandating
J
existing paﬂuu'on control smndards and measures; .'_'§_
; iii-details of conserwﬁon}.incﬁures, including rainwater harves{ing,‘f_to be
‘taken; s e R
3 v-
yerecycling of 8 pres
use; i ‘35 i
yidtreating wastewater to,ibring it to prescribed stan
gﬂj; :‘ff 5t oA
_ vi-adopting and prectisifig the most efficient water USe practices and
(b) the authorisation Norobjecton granted for a.specified purpost shal
m’tbeimdibrlnxpurpﬂﬁoﬂ!ﬂ'mmtfmwhiahilhubmwwd;ﬁ
(c) the holder ofmm{éﬁm certificate/No-0! i
i - selling; by ¥ name-or-ft

ndwater mirﬂgingi;imasﬁm as perthe hydrageologicél' feasiﬁi}ity;
eibed roporton of ¢ cted groundwater for the
dards befor% it is

i

Do 1 10w o'l
caratntm
Notified Arems

ficant improvement in declining trend of urban ground water

Preparation nd
jmplementation of
Ground Waler
Security Plans in
Nolified Areas
Grant of
Authorization for
Ground Water
abstraction in Non-
notified Areas
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e
mm-u""n o

/-
(d) woch new users ofter
§Rr1ing vethar ration M chysutaon comFme
:;::thlﬂun!'udmhmm“
ll:ntneudnmmm utwmbu-mw:-;-:
Mmﬂm ster Management Councll afler the comstruction o tn
in such manner as may be prescribed, o
1(e) (1) Distriet Ground Water M ! |
anagement Councll may cancel
wwwmo-ddmbnmﬂm hwﬂwﬁhﬂdhu:
and conditions of the authoriza Mmmw
‘valded that the District Ground Water Mansgement  Councll

i wﬁm“ shall give the holder of suthorization certificate/No-objection
certifjcate an opportunity of being heard before cancelling such cenificate;

.(1§) Authori i
leloil )lhl“ b:’::“:“x‘;;‘md e oo
e. However, such centificate, graned 10w
indiyi_dual. shall be inherited by his or her legal beirs and shall continue 10 be
valid‘for the remaining period as long as the legal heirs continue the activities
done by the deceased holder of such certificate, However, Of transfer of the
property for the benefit for which such certificate WS granted, the
aulhgrization certificate/ No-objection certificaté shall continue 10 be valid s0 .
longas the nature of the activity continues unaltéred by the new owner, g
" (iiiyThe authorization certificate/ No-objection eertificate shall be valid
for g}'lch period as fixed in the certificate; i
ki '(iv)Where the validity of the authorizafion certificate/ No-objection
certificate has enpired, the holder of such certificate shall apply afresh for
wn@ipnatlcn thereof. . ?
— it 15. (1‘)’ The State Ground Water Manag'ementf.iud Regulatory Authority in
ol h :ith the Ground Water Department (depending upon the hydrogeola i

for abstraction consultation ¥ Jef
G“"”Lﬁ:‘w for  onditions and cesource potenial of the area concerned) shall fix the ground water
f,.?ulwl ' gbstraction lit;pit for the existing Commercial, Industrialy Infrastructural of Bulk users
‘"““w'}' o of groun water while jssuing registration for well in Nr’;:tiﬁed a5 well as Non-notified
Bk areas and foft all the new Commercial, Industrial Infrastructoral Of Bulk users of
| uﬁd water in Non-nofified areas while issuing :jl,-f_regisuation or authorization
ceniﬁcatd ﬁblobjacnon certificate, for well, in suchtemlsand conditions as may be
? NS'-. person can wimdraw__grouud water n coI travention of the limit fixed ;
nder sub sestion (1) et .
| infrastructurd] of pulk user of grow water
bl 16. () Ne commercial, industrial, 2
O er i i e, s 29 b
exractioni®¥!  pe oﬁﬁ i 4nd mn,mﬁﬁgd areas without payment of fee 10 b charged annually on
ihe basis 0 qianti d watet draw, The f¢8 shall be deposited 1t such manner
gs may be puw'"b R - 3 N
M, J (2) The fee 1e 0-4n ‘sub section (1) shall be 1o patie t;‘l‘:m i
charged andehthe Water ‘(Prcvgpﬁqp en_d_Iantml L__\i?‘.ll’o.l_:l.;:t_mn) Cess .Mt. tus i :
e 'fibr the purpose of measuring and recording he quantity of ground
g rors of such standards and at such places 88 78
ich SHAIES ; s P

ever ;ﬂdm;shsilafﬁx"s . b
e, it sl be prosn®? tht the quén !f”"”d WO
P by the said vser ﬁlmeeonmiapwd-fm

by the said user, until, the €%
onducted ehwkthé'wlmmdﬁ’ww

against quantty of #0un e

> T
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e gt
o mae ) wTe ey
n

m:‘:::cw.mmp"..w
Water Management of grovad weker withau! regjetrafion -
Council concerned via SN ome

o s, agec
apply for the regiuration with the Dintri ¢

”.ﬂ'mor
oﬂﬂ:‘;'.rm““ﬂ“u'm._ ﬂﬂ”lmm-m-wimb’“
e power of evéry Appropeisie Autho
. g : lﬂl’wuyw.‘m
mfd'“d““‘*‘“"““v-‘mllhmnm': ety
Mot fied ared Hem

1
Jrilling agencies 10
y paifed wrent fot
wndund

w‘
g w_gmyudﬂ_“d:l?‘""" issued under section Ihhillbeu:mlhim ::“‘
f orden, sie

e a5 T8Y % vl
20, No person shall be entitled to claim any damages of compensation from

et or any appropriate uthority for an .
o aken under this Act y los sustained by him by
d Water Management and Regy ;

: o Iatory Authority may, by ~ Delesie
pd‘l] or $P°°"] °rd°r"" wrifing, d;::ect that all or any of the powers of du?i; \:hic: "‘d
. m be exercised OF dischrged !’Y it .Sh'a"l in such circumstances and under such i
conditions, if any, 3 .mny bespmﬁed in its order be exercised or discha’}'ged also by

any PO ate bodg, specified in this behalf in the order ifssued after
IPP’MI of State Govenment.: ; p
i ] empioy?es_ ofthc Statlc Ground Water Management snd: ;Regulawry Employees
when acting of pirporting to act in pursuance of the provisions of this :: lr': il‘ulh“'ﬂr 0
: blic Servants

Au
made there urider be deemed to be public servants within'the meaning
i

Actor the
of section 21 of the Indian Pcnf] Code. o
23.No prosecution; suit of other legal proceeding shall be irstiuted against Protection agsnet
e Stie : ent, a0y Appropriate Authority, any other officer of the acton taken it
member-0r other employees of any Appropriate Authority for gtk
be done in good faith under this Act, or the rules made

Bar In claim

he S8V
e of 8 actio
i 1. The State Groun

thority shall

vermnm :
anything done OF intended to;
ﬂlﬂe m‘dﬂ. - “: 4
& CHAPTER-Y 9
PRE.VENTIOIN OF GROUND WATER POLLUTION g
Grouuﬁ‘- Water: Department. shall identify & Demarcation and
(vertically and Jaterally)in copsultation with the State Ground Water Management pro
ity, District Ground ; Ground Waler

ground W ity and.P
of ground water pollution if
espplies. L
(2) Stich areas, 35 % qemarcated in sub-section (1), shall be,declared 85
Ground Water Quality Sensitive Zones by notification by the State Government in
Ground Water Department dvery two years for the pu
water pollution. ; ,
5. The Gram Panchiyt wte; Sub-Commites, Block PanheY™ Colliona!
ommittees and Municipal Ground Water Management '%" rolated
oting Lo celated to ground Water ;umiww

Wm-mna_gammt@m _
soonsible for collecting information rela _
ormation shell be cgb'iﬁiled and  conmination

Committces shall be responsit
rees of pollution: Such information
s Ground Water Managemept Councils

poluion nclding S04 _

consoldatedat the level oF District G et C

for onward submission 10 State Ground Waler Management and Regulatory Authority
iate action. i ; i
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I
1]

] State Ground Water Management and

Regulotory Avthort
merchal, industrinl, infrastructurs! and bulk user pvll:h 'M’:
through féspective District Ground Water Managemeni Counsil 1o n-lu
{ plant mandatory wherever neceasary In such manner &8 ¥y be

(
'f' It M" ensure
/ inmlllllon of treatmen
el
9) Where such user of ground water rulmf toln lub-nd_l;r{lj fulls 10 sl vp

eatment Pl within the prescribed perlod, the Sthle Ground Water M men
Authority ghall have the right 10 get the m:lry l:::l:uﬂ plant

Reguisto”y
4 ot such user's cost and proceed against such user under the provisions of

¢ gub-section (2) of section 39
peration of

97, (1) No comnjercial, industrial, infrastructural and bulk ;ur by o

ﬁigiwﬁ“":f oran treatmen't' and disposal
ot diswt’:# p y ; Y posal system shall,»
g ol (a) disc argé or dispose waste water, !'a i
: i ' ‘domestic effluent of
into the puifss contaminants intd the well, or ; ; e
(b) dump waste on the land which may
contaminants, lq?tins into the aquifer.
(2) Any ser of ground water who contravenes
section (2) of section 39 i

ohall be liable © e punished under sub
!; e 1 |
28, (1) Tn the process of Artificial Récharge fo Ground Water from rain Weler

1 rooftop) falling o open land, ground, roads {pavedfljnpavcd), agricultural
farms shall not be allowed for direct recharging into the aquifers tifrough recharge welh
aquilers bore well recharge shaft. injection well efc. 5
persun.’;{vho contravenes the

der si_i]:-secﬁon-{Z} of section 39 l
thorities shall ensure that no (i_i}mmeréiai, industrial,
poliute ponds, rivers: wells, ele. by disposing o
of dirty water OF any other polluting matier: ;
' ho contravenes the provision of 50
(2) of section 39.
shall take all mea
pouds. rivers, wells, atc‘.:' :

sewage, trade and

lead to Jeaching or percolation of

|
the provision of sub-section (1)

provision of sub-sccﬁjt:n (1) shall be liable
i1

1

w Py .
ponds, infrastructure!
becton(1) shallbe fabe

7) Any erson

sx_‘_lb-secﬁon 7

pppropiate Authorites

© from domcst'ic.hoqsehﬁld does not pollute
4.t .Ij ‘ | “

rehed under i
ures to.ensure that any waste

APTER-VI W A

SELF REGULA’&TON, RAIN WATER-HARVESTING,-GEQUND-WATER
RECHARGE: RE ,_CLmG'ANDREuss,PRBVENT;ON OF WATERLOGONO

s Notified Areas (Rural) shall be e:_lcbi.lraggd by the

anchayat Ground

30, (1) The farmer of ;
1 Ground Water Sub-Comm‘meS, Block P

gelfregulation
ective Gram parichaya 9
Committees for adopting the process of self Fegulation-

Water Management & _
f regulation: The proce tion shall b

55 oﬁ;elf-rsgula
n?g and regulate ground

%

ng desire'f; quantity of irrigetion
j ¢ of watering

3 all ensure that bY applyl !
ground watet

muﬂnmnbeq{uf watering 10 the orop! per the reqm:emen
' for different Crops that the wastage of

-I'ﬂy?'ﬁﬂl is W*d: TN &
'+ encouraged to 80P

farmers S oified Areas (Ru) shelt ¢
ati ng pra noluding farm bundings farm ™+
i 'nklurirligatin_-w_—e

s

BRI P
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(c) every User of ground water in both sl and urban areas sholl be
| and efficient

.nsourlsfd fo extract a‘i}d use ground water In an economica
avoid waste of water, use give priority to recycled water, adopting of rain

water harvesting and recharging methods.

im0 The Approprinte @\uthorll'.es shall encourage rainwater harvesting .
eologica! conditions which should be integral part of m‘;ﬂ

mns:mtion as per
city Plans. The Appropriate Authorities shiall sensitize different uSers of  rechargeand
catchment

water S¢ LR i
¢ aout the suitable technologies of rainwater harvesting systems in
| ion

ed urban and rural areas. Users of ground water may oblain suitable technical
drawing and design of Rain, Water Harvesting ‘System from the Appropriate
shall undertake all pnssib\e-steps--in integrated natural [ESOUTCES. -

. uthorities: They
conservation, Use and regulation for the augmentation of groundwater resources within

its jurisd‘.cﬁon, through integration and convergenoe of all patural resources relating t0
] T

dmloprnenml schemes and projects. |
() Notwithstending anything 10 {he contrary contained in any other Taw of the
he time being in force, the Municipal Water Management Committee shall

State for 1 .
imnose stipulated conditions under existing building by-laws for providing rooftop
Government by notification-

rainwaler harvesting Structares, duly issued by the State
' Such stipulations hell be binding on concemed Government agencies sanctioning OF
approving bullding plans, The, provision of Combined Recharge System for group
housing/colonies shall lso be made mandatory under building by-laws.

(3) Catchment wnservat’-’é‘:n hall include appropriate groundwater t;'onservaﬁon
¢ of the terrain/soil conditionfgeology of

. gnd recharge structures depending on the natur
the area. ,, g
32, The Appropriate Autﬁaﬁtics.shal'l within their areas encourage ;cf;yciin_g and, Recycling 8nd s
of water for non-potable wrban, industrial, and ‘agricultural r\;meaf Ground
; e algr

in particular, foster re-use OF W

gmentation of potable valer supplies through indirect reuse:

use, as well as al

Provided that- = g
commetcial, indushial,"iq_ﬁaswmural-and bulk user withdrawing ggou_n_:_i water
above & determined threshold {imit shall be mandated 1o recycle water for

purposes as May be suitable. Appropriate Authorities shall design _mqpituﬁng and

i

incentive mechanisms 10 enforce such mandates. ., 5
I &
33, (1) The Appropriate. 'Authoﬂtips_,shall, within: their areas discourages and Prevention and -
¢ mitigation of

prevents such activities that are likely to lead 1o potential water Jogging of land. Such 2
bodies shall undertake all po'égiﬁle'}ééﬁlhm méasures, for the protection of land yleclpaenk
against water Jogging: el Jaram 1w ts f
(@) In canal commands, . 4he: Irrigation Departm
¢ measures and mke"pr'ovisioﬁs'.. fo effectively improve‘.-'sub—sflrface water logged
-1 e ARl | 1 e 2 4 _
“(3) The Gram Pqﬁéhayqt"félrdﬁhd Water Sub-Committee; Block Panchayat i
Ground Water Management Cormites or Municipal Water Management Committee,
may impase such snphidwd‘;ﬁﬁd'i'tibqsf, B may.be’ presoribed, for ‘regulating such
activites in waterlogged arensmagpuylnd tp worsening of the water logging
condition, The Block Panchayat Ground Water Mansgement Commitiee/Municipal
jttee, inl'_udnsu'lmtion with the District Ground Water ¢
N e departments, shall take feps to mil
:I | ‘m‘ﬂlmlhmperimr\re ,qlﬂ?im a“’ "r' ' !lépﬂ __ jg\sm water
bom (0} WMan?mMmmw shall be adopted 'b)';'i.]_-lingi_.‘:”.ﬁi:iprbpﬂum
. “ﬂ‘mhﬂﬂﬂﬂ-':’w.w‘“ﬂmi““ with -expert bndlmeumam;ﬁ .

ent shall 'tnke.::‘:, apprﬁpﬁate

=
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=
g
o
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for revival

1
o 34 1110 A ppropriate Authorities shall work
jvers, ponds, wells, efc. In every village. Approprinte 16 Authorities $
ds, wells, efe.

and rejuvenation of
hall develop and

e of
enlion n
'ﬂ,«m execute efﬁment plans to conserve hri
:‘m : such rivers, pon ds,
I' CHAPTER-VII fy
' IMPACT ASSESSMENTK'AND TRANSPARENCY
- m:15‘( }) bzt ;h;u be the duty of the Appropriste Authorities dertake impact
psses ™ hsar:: Of ; ih social and environment aspects of sU uch activities 10 |mplemente
e in the area of ¢ e.1r jurisdiction fn acwrdancetothe provisions of this A
X 2) The precess of ]mpact assessment shall {nclude short-tem and cumulative
impact asscss:nem, may be in the following fields and speclfcally
(a) Impact on right 0 water for life;
(b) Impact on drinking water sourcess
(©) lmpact on quality and quantity of groundwaters
(d}lmpact on agricultural production; b
() Impact on 'the ecasystem including rivers nrfd water bodies;
® lmPacl on land use. P
Transparen®y 36. (1) it shnll be the duty of the Apbrcp’ri'at’e Au:hormes in the ared of their
Systems srisdiction 10 createan effective and citizen-friendly trans pmncy.
(2) The minimum content, periodicity, and other dclmls of the information to be
ut out prcacnvely
(3) All rcqucsls for information within B disu'i_c_‘:,t shall be fulfilled within
reasonable pel‘ i
Duﬁﬁ_nf 37.( 1) The Appro priate Authorities with respcct to. thc ares of their junsdicticn ;
dw;:'m : shall pmactlvely dJsc ose lnforznauon, S
: : (2) I shall be ‘b the duty of the appro' ate b to_ dsssemma he records in
such 2 manner fhat n can und and the inf rmation easily- Th ablngatwn
¢hall also inclugla the ﬂlssemi_na'ﬁnn of informalion in & consolid ed and summari
form. i
Jnformation 10 b€ 38. Infor mation o Jinpact AssessTe ent of such actmues aken up under this
kept n Public Act in section 3'5 shall be pla-:ed on internet for 0E€SS by pubhc
w'ﬂ 1 '_él: > i oy
e cHAPTER- VI i PUPEEE
o, g AND PENALTE I
offecesmd 39, (1) If any commerciah industrial, infrastruct and bulk user. of
penalties “groundwater m_;_g:;y-ﬁrill,ing.agcncy. '
AR : {ajfg;bpm enes onfails 10.60™ 1y with 8ny © f prowswns of this Act OF
any I_:‘.Pn.ade' there under except rovisi sd under chapter-\f or
s _?j'.’obstw@"_thﬁ Appmﬁ:iat; athorities.© oran yoth nauthorized y
' ent a0 dR lntary uﬂwmy 1o exeroise B1Y
le W ,Iﬁ wh_l_ch_ shall not be

47
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(2) Any commercial, industrial, infrastructural and bulk user of ground water
who contravenes any of the provisions provided under sub-section (2) of section 26, |
section 27, section 28 and section 29, shall be liable for punishment, -

(a) with imprisonment for a tem which shall not be less than two
years but which may extend to three years with fine which shall not be less
than five lakh rupees but which me; exiend to ten lakh rupees, in case of

y
first offence; ."" : | ',: ih
) mﬁ(:} with imprisonment for & temn which shall not be less than five
e i teml“'h‘ch may extend to seven years with fine which shall not be less
Offenc.:i:kh ’“}M{i,!;ut_ which may extend to twenty lakh rupees, if the
offe committed by a person who has previously been convicted forthe .
o "cemfmdtoinclausg(g}. p : R s
A . 3 "
schemes) who ::ps:’iglﬂher of water (other than Government drinking water supply
¢ haility <sandard Pr s ?r causes to be supplied groundwater which fails to meet the
prescribed under any law for the time being in force shall be

punished with fine whi .
ich f .
extend to five lakh rupees. shall not be less than two lakh rupees and which may

(4) Whoev : 7
for harvesting mim:;:::mg an owner of a building lizble for installation of a system
\.‘ design and guidelines i to recharge groundwater as er the anclios i
: ction drawing, fails to d e
; manner and with such punishnient as may be presmibe§ 50, shall be pums:l_‘n;:d in such

40, (1) Whenever an ; Solns.
o i q{ofeqce under this Act has been committed by a Offences

o L el :?5 the umfe of the commission of offence was in charge by Compenies

L5 . ompany for the conduct of the business of '
ki shall be deemed to be guilty of:the offence; i the e

& t;2] Notwithstanding anything contained in sub-section (1), wher; an offence *

un Ier is Act has been c.i?mmittcd with the consent or connivance of, or is
attributable to any neglect onithe part of; any director, manager, secre’iéiry or other
bfﬁqcr of the company, such director, manger, secretary or other officer shall also be
deemied to be guilty of that offence; 27

 EXPLANATION : Forithe purpose of tis section—

(1) "Company" means anybody corporate and includes a ﬂrm or other
association or individuals; and - ¢ .
i * (2) "Director", in relation o a firm, :
41. (1)An offence “punishable under sub glause :’#i} of clause (b) of Compoundingof
sub-section (1) of section ;§9-;ma(be compounded on 'the application of the accus ﬁﬁenm
before or after the institution of the pmsaéﬁiidg’;"bj's’u_'_h officers as may be notified by ;"
{he State Government after imposing fifty per ceat of minimun fine presgribed for the S _
offence as cbmpoundingfae:?‘!angwith the minimurn prescribed fine : & ,P
_ Provided that the remedy for compounding shall be available fo the
firstoffenceonly. . S S aelg
(2) Every officer réferred to in sub-scction (1) shall exercise dhe power 10
. ac:mpcmndr an offence subjest {0 the _t_iirecﬁ%- control and SPWSFOE of the State
Govemment, ' . L
= _ (3) Every application for
» L o 2 ;
mohfm,undmsuchmamﬂ,#m. N i
() Where. 80y Is ¢ e the institution of any @
- (@) any offence is COMPOUREE before the INSEEVEL |
_ @) "::'Wr‘ any ¢ o ehall be instituted in relation to such offerice, against the

means a partner in the firm.

e

t

the compounding of an offeni:e.mﬁ] be made in N
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: 40 i Is made afer the Institution of
: mposition of any offence |s mace & any
eré the :;llll’:: sullbe brought by the officer referred 10 In sub-section
in wring to,the notice o the court {n which prosecution Is P'"di"j' '"d:: i
;2.; of u,n: composition of the offence being given, the persan 6% "m0

offence is so compounded shall be discharged,
e a2 (l)'bffences under this Act shall b

offences | ¢
magistrate of first class, Lln ]
()] ﬂfllﬁ‘ﬁagistrate may take cognizance of the °“9"°°.°" ; w::f:fm il
the District Gmund Water Management Council or by any 2 383" ieved person -
e dd - ISR SRSEPO ST o
rovided tha = v I one-mon!h ’

before iritiating thc pmsecutton, lhe aggnmd person shall 8
notice to the District Ground Water Management & COIII‘IGH intimating her or his-

intention to initiate prosecution. i ;-

i

¢ eognlng:lfe and triable by s judicis!

CCHAPTER-IX |
Ground Water | GRIEVANCE REDRESSAL -
Grievanee 43, (1) The District Magistrate of each district of Uttar Pradesh shall act as
Redressal Officer 151716t Ground Water Grievance Redressal Officer. 'Za . '
@ A"Y person may. submit his or her gnevance on issues related to
: management, conservation, abstraction and pollution of grnund walcr to the D;slrwt
g3 Ground Water Grievance Redressal Officer, .

Gri @) Aﬁ)’ 1 person aggrieved by the decision of thc Dlsmct Ground Water
rievance Redressal Officer may submit his or her gr|evan£= tn Stafe Grosnd: Wik
Management and Regulation Authority.

Jurisdiction and z

Potis orGr:u g 4. f') The District Ground Water Grievance Redressai Officer shal have
Water Grievance jurisdiction over ‘all grievance mentioned in sub-section (2) of section 43, within his
Redressal Officer territorial J\Irisdlcl.lcm e e

(2) The grievances ‘shall be submatted !o D;stnet Groundwater Grieyance
Redressal Offi cer in suchmanner as may be prescribed. . -

@) The District Grouridwater Grievance Redressal Officer shall take appropnate
action through respective Gram Panchayat Ground “‘Watér Sub Committee/ Block
Panchayat Grovlnd Water Marnagement Comimittée/ “Mumc:pal (Water Manﬁgemenl

22 0 Committee or District Grourid Water Management Council; as:the case may be, after
submission af \rance at any suhsequent time, not exccadlng thirty days
CHAPTER SR

. %ﬂ'
Power of the 45;' The. State Waler Management and Regulatory Authority and the
sppropriate ’,LDISIIIFE Groun agnme t,(_Jounmls shall have the ower to call for ‘any
midizskeal 5 iﬁ%cii-}nahan fr : y other | parson, wﬁich
» forinformation - 't 35 Sy
N 08, required by ‘h gowcrs and the pe: e of its duties and
. funcnons undl:r fius Act 61‘ the l'l-l]ﬁ, regu!atluns ‘and bye-laws made there undur, and '
“" g A such departmentor person$ shall be bound to furnish such mformauon. ;
‘Pa\vemfm e .«Z 46.(1) Thr. Districtﬁmund Wam Manag:menl Cuuncll subject. to the provision ‘t
: Cammerclal. Industrial, Infrastructuml or Bulk user of .k

i 05' this Act, may require any

Cauhories o oround water and any existing agency, who has sunk or ia’smkm; a:well or who has "

of thq provisions of this Act, by

remove wells dug p
contravention m,mcted or s extragting yaterin opntmvcntlon of any

:m' y notice in writing’to stop fon within the time spﬁlr ied in the notice, being

© potless than fifeen da quire e e n posesion of the well
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(2) If the person on whom & notice under sub-section (1) has been served does
not stop such extraction or stop such extraction but does not close or seal off the well 10
the satisfaction of the appropriate authority within the time specified in the notice, the
council (concerned) may enter the land and close or seal ofT the well,

(3) The cost incurred by the council (concerned) under sub-sectlon (2) shall be
recoverable as an arrear of land revenue from the person on whom a notice under sub-
section (1) has been served.

47, (1) Pre-existing rights of a user of ground water will continuo to be valld for
a period of one year from the date of commencement of this Act, after which the rights
and entitlements shall be in accordance with the provisions ofthiéAcL :
(2) The user of ground water shall not be entitled for any compensation for any
Jegal or other rights that become extinguished under this Act. '
.. 48, The State Government.shall create a fund.to be known as Ground Water
Fund and all the receipts on account 61' penalties, registration fees, fee on ground waler
extraction etc. shall be credited to this fund, The fund shall be operated by the Director,
Ground Water Department, The fund shall be utilized for ground water management
activities in the State such as conservation of ground water, both through demand side
and supply side management for encouraging demand side interventions and for
efficiency of ground: water usage by effective  monitoring

increasing |
devices/mechanisms, decided by the State Government and Ground Water Department,

49, The State Government rr!;;fjr, by notification, make rules to carry out the
provisions of this Act. W
fficulty arise_s‘;ii giving effect to the provisions of this Act, the
by order, published in the Gazette, make such provisions not
f this Act, as may appear to be necessary of expedient

50. (1) If any di
State Government may,
inconsistent with the provisions o

for removing the difficulty: : i
Provided that, no order shall be,made under this section after the expiry of two

years from the date of commencement,of this Act.
(2) Every order made under this section shall, as soon as may be after it is.made,

be laid before both houses of the state Legislature. %
51. I the interest of overall development of the State, the State Govemment on
gI: Water Management and Regulatory Authority

recommendation of the State Ground:
f users or case from any provision of this Act.

s
o

may exempt any user or class o:
withstanding anymmg:i;ontained in any other law of the State of Uttar

52. Not
rovisions of this Act shall prevail.

Pradesh for the time being in force, the p
4

e

STATEMENT OF OBJECTS AND REASONS

Ground Water is the single most im
industrial uses. It is the backbone of drinking W
been brought to the notice of State Government
resulted in alarming situation of declining groun
several areas of the state, In order to deal wi
contamination in the state, it has b§§n decided to make

conirolling and regulating ground water o ensure i
qualitatively, especially in stressed rural and urban areas.,. *

Pro-sxistng righas

Ground Water
Fund

Power of the State
Govemnment 1o
make Rules

Power to remove
difficulties

Powers of the
State Government
{o exempt any
user/ cases

Effect of this Act
on other Laws

portant source of water for domestic, agricultural and

ater, food and liveliiood in rurl;l and urban areas. It has

that uncontrolled and rapid extraéion of ground water has

d water levels and depletion of ground water reservoirs in

th the situation of serious groundwater crisis and groundwater

a law to pravide for prbtecﬁng, conserving, .

its sustainable management’i; both quantitatively and '

_ This Uttar Pradesh Ground. Water (Management and Regulation) gill, 2019 is introduced
accordingly. TR
& J:p, SINGHI,
{ . gmmkffﬁachm
- (Re)-2010-(571)-698 i~ (R /8 o) |
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Uttar Pradesh Shasan
| N amami Gange Tatha Gramin Jalapurti Anubhag-3
In pursuance_ of the p_rovision of clause (3) of \
T ticlég.34-8--_’6f the Constitution of India, the Governor is
the publication of following English

pleased to order
translation of notification no:331/ 76-3-2021-44NG/ 2020-

Lucknow dated ©2 March, 2021.

Notiﬁcation

: | .N0:331/ 76—3-2021—44NG/2020
- Lucknow: Dated: 62 March, 2021

r section 51 of the Uttar

 In exercise of the powers ﬁnde _ i
~ Pradesh Ground Water (Management and Regulatlon) Acts -5
2019 (U.P. Act no.13 of 2019) and on the recommendation

Coof the State Ground Water Management and Regulatory
 Authority, the Govemor is pleased to exempt the ne S
e “industries in the Uttar Pradesh, falling in t
~ Micro, Small and Medium Enterprises (MSME) e
‘new packaged water industrics from the operation of sectic

L&

12 of the aforesaid Act.
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' UDYAM REGISTRATION CERTIFICATE
' .
UDYAM REGISTRATION NUMBER UD\'AM-UF-ZG’-“IH-'ZM
NAME OF ENTERPRISE BAL BHARATI PUBLIC SCHOOL- BR1J VIHAR
. [SNo, [Classifcation YVear) [Enterprise Type,
TYPE OF ENTERPRISE E@ Small .
MAJOR ACTIVITY
SOCIAL CATEGORY OF
ENTREPRENEUR GENERAL
AME OF UNITES Name of Unit(s)
DIAME ®) Bal Bharati Public School- Brij Vihar
-
RS as B ——— o L
Flat/Door/Block | Near Post g;’::m‘;b Bal Bharati Public School-
No. Office Building Brij Yihar
S W=
Chander
Village/Town Nagar, Surya Block A
OFFICAL ADDRESS OF ENTERPRISE  |———"" Negas [
Road/Strect/Lane g’oﬂf’h’" City Ghaziabad
[ =
UTTAR W GHAZIABAD , Pin
State PRADESH Distriet 201011
Mobile 9891325173 | Email: bbpsbv@balbharuti.org
DATE OF lNCORPORATlONf
REGISTRATION OF ENTERPRISE DT/ P86
I DATE OF COMMEN CEMENT OF
i PRODUCTION/BUSINESS 10/06/1988
$No. ';’)'[ﬁf NIC 4 Digit NIC § Digit Activity
NATIONAL INDUSTRY 1 |B5- 8521« 45212 - General school education | Services
Education |General 1n the second stage of the
i CLASSIFICATION CODES) secondary secondary level (Senlor/ Higher
education secondary) giving, in principle,
access to higher education
L DATE OF UDYAM REGISTRATION 08/07/2025

1/4
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25, 13:00 Print : Udyam Registration Certificate

B 9 gradu.atiolf (upward/reverse) of status of an enterprise, the benefit of the Governinent Schemes will be availed as per the
rovisions of Notification No. §.0. 2119(E) dated  26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated statement, no signature required, Printed {rom hltp_q:ﬂudynmregistralicn.gm.in & Dale of printing:-
09/07/2025

For any assistance, you may contact:
1. District Industries Centre:  GHAZIABAD (UTTAR PRADESH )

2. MSME-DFO: : DELHI ( DELHI )
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BEFORE THE NA GREEN TRIBUNAL 5 7

PRINCIPAL BENCH AT DELHI
EA NO. 48/2025
IN
OA NO. 280/2025
IN THE MATTER OF:

MOKSHI BHARDWAI Appellant(s)
VERSUS

UNION OF INDIA & Ors. Respondent(s)

KNOW ALL to whom these present shall come that | the undersigned Srishti Jaiswal, aged about 33 years D/O Shri
Mukun Jaiswal working as Nodal Officer, District Ground Water Management Council, Ghaziabad having Office at
Vikas Bhawan, Room no. 329, Second floor, 6-A, Rajnagar, Ghaziabad-201002. The above named do hereby appoint
(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him: -

To act, appear and plead in the above-noted case in this Tribunal in which the same may be tried or heard subject to
payment of fees by State of U.P. To sign, file verify and present pleadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other applications/petitions or affidavits or other documents
as may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take back
documents to admit and/or deny the documents of opposite party. To withdraw or compromise the said case or
submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case.
To take execution proceedings. The depasit, draw and receive money AND cheques towards compensation, grant
receipts thereof and to do all other lawful acts and things which may be necessary to be done for the progress and in
the course of the prosecution of the said case. And I/We the undersigned do hereby agree to ratify and confirm all
lawful acts done by the Advocate or his substitute authorized by Tribunal in the matter as my/our own acts, as if done
by me/us to all intents and purposes. And |/We undertake that |/we or my /our duly authorized agent would appear
in the Court on all hearings and will inform the Advocates for appearance when the case is called. The adjournment
costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid in terms of M/o law & Justice OMs/Orders/guidelines, to the Advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Tribunal. |/We hereby agree that once the fee is paid. |/we will not be entitled for the refund of the same
unless it is erroneously settled and if the case prolongs for more than 3 years the fee shall be regulated in accordance
with the guidelines of M/o Law & Justice issued from time to time.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have been
understood by me/us on this 23.th day of Sep 2025.

Accepted subject to the terms of fees prescribed by M/o Law & Justice for cases in NGT.

CLIENT
Gigl. C. George
Central Government Standing Counsel %/
NGT (PB) New Delhi
Chamber No. 336, Lawyers Block, Saket District Court Arear st
Mobile No. 9810625315 forar agmf o waer T

E-Mall: gigicgeorge.adv42@yahoo.in MR



